
4-#
•| •

CENTRAL ADMINISTRATIVE TRiesmi

PRINCIPAL BENCH, NEW DELHI

OA NO. 1826/02

• • This the 23rd day of July, 2002

MON'SLE SH. KULOIP SINGH, MEMBER <J)
HON'BLE SH. S.A.T.RIZVl, «£M8£R <Aj

Maveen Joshij
S/bSh.. R.K. Joshi,
aged 4A years^
R/o BB/5-6, .ODA (MIG) Flats,
Munirka, New Del hi - 11 DOS 7.
(Applicant in person)

Versus

. AppI ican t

1. Qovt. of WCr of Delhi

Brigadier Ranvir Singh
Oy. Director Generali,
Oirectorste of NCC,
NCC Depsr tmsn t
Old Secretariat. Delhi.

Shri S.S. Gsrbyal,
Conservator of Forests a Chief Wildlife s^arden.

Govt. of NCT of Delhi, A-Block, II Floor,
Vikas Bhawan, I. P. Estate, New Delhi-'M 0002.

3. S (n t. Ar c h a na Singh,
Oy. Conservator of Forests (HQ.).
O/o the Conservator of Forests S Chief Wildlife Wardeti.
Govt., of NCT of Delhi, A-Block, II Floor,
Vikas Bhawan, I.P. Estate, New Qe 1 hi-V! 0002.,

-4. Shri Subhash Chandra,
Dy. Conservator of Forests (West Oivl sisja
Govt., of NCT of Delhi, Mandi r lane,

. New. Delhi -1 1 0060.

5. Shri G.S. Negi,
Assistant Conservator of Foresi;;,
O/o the Conservator of Forests & Chief Wildlife Warden,
Govt. of NCT of Delhi, A-Block, II Floor,
Vikas Bhawan, I. P. . Estate, New Delhi-11 0002.

6. Govt. of NCT of Delhi through
Chief Secretary, Delhi
Delhi Sectt. , I. P. Estate,
ftew Oelhi-ll0002.

Bv Sh. Kuldip Singh, Member (J)

Hea r d.

^ Applicant has filed this OA seeking following reliefs;



"\

"i) This Hon ble Triburial may kindly be fi.leassd

to quash the unwarranted Articles of

Charge/direct the Respondent No., '! to revoke

Articles of Charge in the light of the

facts detailed in paras-<^K20 to and

4.3 7 above with ail consequential benefits.

ii) The Respondents Wo. 1 to 5, Govt. of NOT ^jf

Delhi may kindly be directed to pay the

e>:emplary cost to the Applicant atleast to

the extent of Rs.20, 00. 000/- (Rupees Twenty

lakhs only) for the harassmerst. ffsentel

agorsyj sufferings and the extensive damages

done by them as detailed ieii para-4^34£i a)

tg) e) abovoa This Hon'ble Tribunal may

a 1so k i n d 1 y 1 i lie to pass a bef i 11ktg

isjdgement so that author i ties tak i ng undue

advantage of their position and poifc'er do

• not unjustifiably harass, damage £?nd play

with the life of any offioial and his

family as is being done in the present case

- as every employee (male or fcHnate)

serving in junior position living under

weak circumstances cannot struggle? for

jasfioej either he/she collapses^ commits

suicide or goes on suffering quietly.

iii) . The Respondents may kindly be directed to

pay Rs.lOjOOO/- (Rupees Ten Thousand only)

as the expenses of the present litigation

to the Applicant.



iv) This Hon ble Tribuna.1. ifsay kindly direct ta

release the promotions of the .Applicant for

the post of Grade-!'I (DASS)nnder ACP Schsaie

otherwise maintaining his original

seniority from the date his juniors §ot

promotions in 1997.

v) Any other relief to which the Applicarit say

be entitled under the circu??!St3nce3 found

and determined by this Hon'ble Tribursal ba

also kindly granted in the interest of

justice."

w

3. -Applicant was issued a chargesheet levelling allegations

as contained in articles annexed in the chargesheat

Aanexure~A. The allegations show that the applicant is being

proceeded departmentally on the allegation that he has

levelled certain allegations to the SC/ST community and

misbehaved and misconducted with his colleagues. fe'hi5.e

issuing chargesheet applicant was asked to submit

representation within 10 days of the receipt of the memorandum

or! a written statement and also whether he wants to be heard

• " in person. Applicant submits that he has not been supplied

various documents so he is not able to reply. But in the

alternate applicant in this OA is praying for quashing of tiie

chargesheet and revoking Articles of Charge in the light of

the facts detailed in paras 4.20 to A. 26 and •-'i.S?. The

reading of those paragraphs only show that the applicant has

levelled general allegations of bias against the respondersts

arid he does not want that the enquiry officer should conduct

and decide the allegations levelled against him.
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4. On going through these allegations, we find that these

not good enough to quash the chargesheet at this stage.

Moreover, we have to deoide whether the applicant. S'ias.

committed, any misconduct or not. First of all the applicant

should face the enquiry and thereafter the discip.l i nary

authority should' decide on the basis of the findings submitted

by the enquiry officer as to what final order has to be

passed- So we find t,hat the applicant has not. made out any

case for quashing of the chargesheet at this stage.

Accordingly the OA has to be dismissed in limini.

5. Since the applicant has also stated that he has not beers

supplied with the copies of the documents asked for by him so

that he can made his proper grievance. So we direct tlje

respondents at this stage to supply all the r-elevant documents

asked for by the applicant. Thereafter the applicarrt be given

!!) days time to file reply to tbe chargesheet and then the

department can proceed with the departmental enquiry in

accordance with the CCS (CCA) Rules. OA is dismissed. No

costs.

0
( S.A.T. RI2VI )

Member (A)

'sd'

( KU1\DIP SINGH )
Merfiber ( J)

t.


